
 Papers  laid

 English  versions)  under  sub—

 section  (2)  of  section  3  of  the
 All-India  Services  Act,  103i:  eee

 {i)  fhe  Indian  Administrative
 Gerviee  (Fixation  of  Cadre

 Strength)  Kileventh

 Amendment  Regulations,

 1975,  published  in  Notitica-

 tien  No.  G.S.H.  277(E)  in

 Gazette  of  India  dated

 ,  the  3th  May,  1975.

 (ii)  The  Indian  Administrative

 Serviee  (Pay)  Sixth

 Amendment  Rules,  1975,

 published  in  Notification
 No.  G.S.R.  278(E)  in

 Gazette  of  India  dateg  the

 8th  May,  1975.

 (iii)  The  Indian  Administrative

 Service  (Pay)  Seventh

 Amendment  Rules,  1975,

 published  in  Notification
 No.  G.5.R.  28i(E)  in

 Gazette  of  India  dated  the
 36४४  May,  1975.

 (iv)  The  All  India

 (Joint  Cadre)
 Amendment  Rules,  1975,

 published  in  Notification
 No.  G.S.R_  650  in  Gazerte

 of  India  dated  the  3ist

 May,  1975.

 (v)  G.S.R.  692  published  in

 Gazette  of  India  dated  the

 WIth  June,  4975  containing!
 corrigendum  to  Nottfieation
 No.  G.S.R.  470(E)  dated
 the  l5th  November,  1974.

 Services
 Second

 (vi)  The  All  India  Services

 (Death  —~cum—  Retirement

 Benefits)  Third  Amend
 ment  Rules,  975  pub’ished
 in  Notification  No.  G  S.R.
 724  in  Gazette  of  India

 dated  the  i4th  June,  1975.

 (Placed  in  Library,  See  No.  LT-

 9794/75].

 (2)  A  eopy  each  of  the  following

 Notifications  (Hindi  and
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 English  versions)  under  sub-
 section  (3)  of  Section  l0A  of
 the  Former  Secretary  of  State
 Betvice  Officers  (Conditions  of

 Service)  Act,  972:—

 (i)  8.9,  282(E)  publisheq  in
 Gazette  of  India  dated  the
 %th  May,  1975.

 Gi)  8.0.  १87  (४)  published  in
 Gazette  of  India  dated  the
 20th  May,  1973.

 (iii)  8.0,  No,  288(E)  published
 in  Gazette  of  India  dated
 the  2000  May,  1975.

 {Placed  in  Library.  See  No.  LT-
 9795  (78.4

 NOTIFICATIONS  UNDER  EMERGENCY

 Rraxs  (Goons)  fInsuranq’  Act  anp
 Emercency  Risks  (UNDERTAKINGS)
 Insvrance  Act,  Finance  Accounts,
 1971-72,  No?trICATIONs  UNDER  CuUs-—
 foms  Act  ann  Cenrrat  Excise  Russ.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 I  beg  to  lay  on  the  Table:

 (i)  A  copy  of  the  Emergency

 Risks  (Goods)  Insurance
 (Second  Amendment)  Scheme,
 975  (Hindi  and  English
 versions)  pnublished  in  Not-
 fication  No  s.o.  266(E)  in
 Gazette  of  India  dated  the
 20th  June,  975  under  sub—
 section  (6)  of  section  5  of  the

 Emergency  Risks  (Goods)
 Insurance  Act,  1971.

 (2)  A  copy  of  the  Emergency  Risks

 (Undertakings)  Insurance  (Se-
 cond  Amendment)  Scheme,
 975  (Hindi  and  English  ver-
 sion)  published  in  Notification
 No.  5.0.  267  (E)  in  Gazette  of
 India  dated  the  20th  June  1975,
 under  sub-section  (7)  of  <sec-
 tion  3  of  the  Emergeticy  Risks

 (Wndertakings)  Insurance  Act,
 1971.

 [Placéd  tn  Library.
 9706/75.)

 See  No,  LT-
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 (8)  A.  @dpy  of  the  Finance  Accounts

 (Hindi  version)  of  the  Union

 Government  for  the  year  97l-

 mm  [Placed  in  Library,:  See

 No,  LT-9797/75.]

 (4)  A  copy  eath  of  the  following
 Notfications,  (Hindi  and  English

 versions)  under  section  59  of

 the  Customs  Act,  962:—

 dud)  a.  8,  R.  255  (8)  ९०  (7.  s.  95.
 988  (7)  published  in  Gazette
 of  India  dated  the  12th  May,
 975  together  with  an  explana-

 tory  memorandum.

 (ii)  (४ ज  8.  R.  329  (E)  and  330  (E)

 published  in  Gazette  of  India
 dated  the  tlth  June,  975  to-

 gether  with  the  explanatory
 memorandum,

 iit)  G.S.R  335A(E)  published  in

 Gazette  of  India  dated  the
 7th  June,  975  togther  with

 an  explanatory  memoran-
 dum.

 (iv)  G.  8.  R.  768  published  in
 Gazette  of  India  dated  the  2lst
 June,  49789  together  with  an

 explanatory  memorandum.

 (v)  GS.R.  364(E)  publishad  in
 Gazettee  of  India  dated  the
 28th  June,  395  together  with
 an  explanatory  memorandum.

 (vi)  G  5  R.  368  (कि)  published  in
 Gazette  of  India  dated  the
 30th  June,  975  together  with
 an  explanatory  memoran-
 dum.

 (vii)  G.S.R.  8i0  published  in
 Gazette  of  India  dated  the
 Sth  July,  975  together  with
 an  explanatory  memorandum

 [Placed  in  Library.  See  No.  LT-
 9798/75.)

 (5)  A  copy  of  each  of  the  following
 Notifications  (Hindi  and  English
 vergions)  issued  under  the  Cen-
 tral  Excise  Rules,  944:-—

 i)  G.  S&S  R,  264  CE)  and  265(E)
 published  in  Gazttte  of  India
 dated  the  2th  May,  975  to-
 gether  with  an  explanatory
 memorandum,
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 (ii)  G  BR.  208  (B)  tO  GER
 276  (E)  published  in  Gazette

 of  India  dated  the  3th  May,
 975  together  with  an  expla-

 tory  memorandum.

 Gi)  G.  8.  BR,  284  (EB)  published
 in  Gazette  of  India  dated  the~

 i9th  May,  I975  together  with

 an  explanétory  memorandum

 (iv)  G.  8.  R,  294  (8)  published  in

 Gazette  of  India  dated  the

 23rd  May,  975  together  with

 an  explakatery  memcrandum

 (v)  G.  5S.  8.  666  published  in

 Gazette  of  India  dated  the

 Bist  May,  975  together  with

 an  explanatory  memorandum.

 (vi)  G.  ह:  667  published  in

 Gazette  of  India  dated  the
 Sist  May,  1075  together  with

 an  explanatory  nemcrandum.

 (vii)  G.  8.  R.  764  published  in

 Gazette  of  India  dated  the
 7th  June,  975  together  with

 an  explanatory  memorandum

 [Placed  in  Library.  See  No,  LT-

 9799/75.)

 RAILWAYS  RED  TARIFF  (FrouRTH-AM-

 ENDMENT)  RULES

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  I  beg  to

 lay  on  the  Table  a  copy  of  the  Rail-

 ways  Red  Tariff  (Fourth  Amendment)
 Rules,  975  (Hindi  and  English  ver-

 sions)  published  in  Notification  No.
 G.  S.  R  800  in  Gazette  of  India  dated
 the  28th  June,  1975,  issued  under  sec-
 tion  47  of  the  Indian  Railways  Act
 89  {Placed  in  Library.  See  No.  LT-
 9800  /75.]

 Deter  Rotier  Mrtts  Wear  Propuct

 (Ex-Mri.  and  Rerar.)  Priee  ConTro.

 (AMENDMENT)  ORDER

 THE  MINISTER  OF  STATE  IN  THE

 MINISTERY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNASA-
 HEB  P.  SHINDE)—I  beg  +o  Jay  Ur
 the  Table  a  copy  of  thé  Deli  Roller
 Mills  Wheat  Productg  (Ex-mill  and


